
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A.No. 	 173 JF 1992. 

MWARX 

DATE OF DECTSION°3 °41992. 

Mr.Chiranjilal N. Gurjar. 

Mr. L S V. Shah 

Versus 

Union ot India and ors. 

Mr. . 1;.3hevde 

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R.C.9hatt. 	 : Judicial Member 

The Hon'ble Mr. R.Venkatesan 	 Administrative Member 

I. Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the .Tudgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Mr. Chiranjilal N. Gurjar, 
Sr. Fuel Inspector, 
LOCO shed, 
Western Railway, 
Mehsana (N.G.) 	 ..... Applicant. 

(Advocate: Mr. Y.V. Shah) 

Versus 

Union of India, 
Through: 
The General Manager, 
Western Railway, 
Church gate, 
Bombay- 20 

Chief Accounts Officer, 
Western Railway, 
Chuchgate, 
Bombay- 20. 

Divisional Railway Manager (E), 
Western Railway, 
Rajkot. 	 ...,. Respondents. 

(AdvocateL Hr. N3. Shevce) 

ORAL J U D G M E N T 

O.A. No. 173 	of 1992 

Date: 03.04.1992 

Per: Hon'ble Mr. R.Venkatesan 	: Member (A) 

This application is regarding stepping of 

the pay to the applicant to that of his juniors. Heard 

the counsel for the applicant as well as the counsel 

for the respondents. The counsel for the applicant 

submitted that in this case the respondents had only 

ch 
to implement certain policy decision of the Railway 

Board. Applicant had submitted a representation to the 

Divisional Edllwav Manager, on 4.4.1991, to which a 

.... 3... 
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reply had been furnished by the Divisional Railway 

Manager on 30.05.1991 statina inter alia that along 

with two other cases, had been referred to he Head 

uarterOfficer, Churchgate, Bombay for a decision 

but the decision was still awaited, and that further 

action could be taken after the matters were finally 

decided by the Head uarter Officer. The learned advocate 

drew ouf attention to further reoresentatjons made by 

the applicant, on 4.6.1991, and on 30.11.1991, to the 

Divisional Railway Manager, Rajkot and Sr. Divisional 

Personal Officer, Western Railway, reectively. He 

submitted that a direction might be giveto the 

respondents to dispose of these representations within 

a stipulated date. The learned advocate for the responde-

nts has no objection to such a direction. 

2. 	 In the result we disose of this aoolicatjon 

with a direction to the first 	responden,%,by the 

General Manager, We stern kilwav, hu rchgate, Bombay- 20 

and third respondent, Divisional Railway Manager, (E), 

Western Riijway, Rajkot to have tbs representations of 

the applicant rcferred to above  considered in accordance 

with the orders and instructi:ns of the Railway Loard, 

and the relevant les and to disease of the same uithin 

a period of three months from tha date of the receipt 
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of this order. It will be open to the applicant 

to come before this Tribunal thereafter if he still 

feels aggrieved after the representations have been 

disposed of. The lea rnea advocate for the applicant 

submits that a copy of the 	 rrs.\o 
tR 	-' 

bee  sent to this Tribunal to the respondent no.l, and 

respondent no.3k  j 	 y t is ordered accordingl. The 

applicaticn is disposed of as above. No order as to costs. 

R.Venkatesan ) 	 ( R,C.Ehatt ) 
Member (A) 	 Member (J) 

AlT 


